Central Administrative Tribunai
Principal Bench: New Delhi

OA No. 3118/200G1
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1 Chand,
: 111, Sector I,
New Delhni-110045.,
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Jai Pal Sharma

Tate Shri Kansi Ram,
Gr. No. 112/224, Double Storey,
ampur Market, Delni-110053.
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5. Shri Dhani Ram
S/o Shri Pirbhu Dayal,
R/0 272/18, Knhandasa Road,
Qurgaon, Harvana

{By Advocate: Shri D.R. Roy)
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. Union of
through S
Govt. of
5, Sham Na

?2. Director (Education),
Govit. of NCT of Deihi,
01d Secretariate Building,
Dethi—-1100654, -Respondents

ORDER (Oral)

By Shri V.K. Majotra, Member (A)

MA-2522/2001 Tor joining togett

’ her is allowed
Z. Learped  counsel stated that a1l the F i
. LE2arneg Counse Staved LOAat ati e T7
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whereby +the Directorate of Education has sought
relevant intormation regarding the Life GQuards from

the 3chool %1ch5&ﬂs o as to Tix their pay. In the

o one Life Guard namely Shri Anand Swaroop
apparently on account of nis placement in the Jjower
scale of Rs. 50006-8000 have been 1issued. The

said scale. They have aiso sought a direction %o
Lreat the Life Guards (appliicants) as ’'Assistanh
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3. in our view, afier going through Annexure A-1,
[P O S i e - e VU JD UL S b .

the appiicants have a gepuine apprehension that they




4, In our view, ends of justice will be duly met%‘
it the respondent are directed that in case they
intend to taxke a similar action in the case of the
appiicants as in the case of Shri Anand Swaroop, Life

Guard, they may do so af

notice to these appiicants.
5. As regdards relief sought i respact Ot
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staff under the respondents, some of the applicants
nac  Tiled OA No. 2507/5% which was disposed of vide
order dated 17.4.2007 whereby the respongents ware
girected to COnsiger nhe ED[]TFTﬁtS’ claim b; tr:BE{ﬂ;
that OA as a representation and Dass a speaking,

dgetailed and reasoned order within = period of three

months  Troi the ocate of receipt of a copy of that
order., Annexiure A-4  dated 27.7.2001 is  an order

passed by Directorate of Fducation in compliance of

s

ribunal’s  above stated order whereby it was decicded

o consideration of the demands of L
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